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ICICI Bank Limited

Innoventive Industries Limited
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ORDER

For having the parties likely to come for an arrangement in between them,
list this matter for reporting Settlement on 1.t.8.2012.
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[1A 157 in CP 01/l&BPINCIT/MAH/2016

As per the direction of this Bench, the Insolvency Resolution professional is

present before this Bench. Since the IRp has already complied with the directions of

this Bench, we do not requirehim tobe present in person before this Bench hereafter.
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